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MR. SPEAKER: It has been agreed by the House that Item No. 42, namely, The Administrative
Tribunals (Amendment) Bill will be taken up now.

... (Interruptions)

MR. SPEAKER: I think that it can be passed without discussion. There 1s a request to pass it without
discussion.

... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): No, Sir.

MR. SPEAKER: Do you want to speak on the Administrative Tribunals Bill? You were not present
in the House, and there was a consensus in the House on this issue.

... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, we have no objection if somebody
wants to speak on this Bill. There is only a minor amendment in it.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SURESH PACHOURI): I beg to move:

“That the Bill further to amend the Administrative Tribunals Act, 1985, as passed by
Rajya Sabha, be taken into consideration.”
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SHRI GURUDAS DASGRUPTA (PANSKURA): Sir, I have question to the hon. Minister. Is the
hon. Minister looking for raising the retirement age to 65 years? Mr. Minister, are you going to



increase the retirement age to 65 years from 62 years? ... (2@m)
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MR. SPEAKER: There 1s no proposal to reduce the retirement age. That is the problem.

The question is:

“That the Bill further to amend the Administrative Tribunals Act, 1985, as passed by
Rajya Sabha, be taken into consideration.”

The motion was adopted.
MR. SPEAKER: The House shall now take up clause by clause consideration of the Bill.

The question is:

“That clauses 2 to 15 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 15 were added to the Bill.

Clause 1, the Enacting Formula and theLong Title were added to the Bill.
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MR. SPEAKER: Motion moved:



“That the Bill be passed.”

SHRI BRAJA KISHORE TRIPATHY (PURI): This is a simple legislation and I do not have
anything to object. But I want to know only one thing. The post of Vice-Chairman 1s being
abolished. The Minister apprised that more than four lakh cases are pending for disposal, which is
under the purview of this Act. But I would like to know from the hon. Minister whether the
Government will consider increasing the number of members of the Tribunal so that the cases can be
disposed of quickly.

SHRI GURUDAS DASGUPTA : I have the same point. Cases are pending in very large numbers.
What does the Government propose to do? We have understood the point.

MR. SPEAKER: You can ask the Tribunals. Crores of cases are pending in the courts.

SHRI GURUDAS DASGUPTA : My point 1s either they have more Benches in the Tribunal or they
should ensure that fast track judgments are given in the cases involving this Tribunal.

MR. SPEAKER: That will encourage more cases.

SHRI BASU DEB ACHARIA : My experience is that there are a large number of cases pending and
there are a large number of vacancies also. When the Central Administrative Tribunal was set up to
provide expeditious justice to the aggrieved employees, what is happening? Whenever there is a
judgment in favour of an employee, then the Government or the Department or the Ministry prefers
an appeal in the higher court. I have seen this in each and every case; whenever there is a favourable
judgment in regard to some employees, each time, it prefers an appeal, and that remains pending for
years together. The employee does not get justice.

MR. SPEAKER: You cannot prevent anybody from going in appeal.

SHRI BASU DEB ACHARIA : The purpose was to provide expeditious justice to the aggrieved
employee, but that i1s not happening. That is our experience. I would like to know from the hon.
Minister what improvement 1t proposes to take in regard to functioning of Central Administrative
Tribunal as well as implementation of the judgment of the Tribunal.

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): As I understand, according to the
amendment, the post of Vice-Chairman is going to be abolished. I would like to know why it is to be
abolished and in that case, who will preside over the Tribunal in other areas. In that case, there will
be only one Chairman for the whole country.

SHRI SURESH PACHOURI: As far as the post of Vice-Chairman is concerned, I would like to
make it clear that it is proposed to enhance the retirement age of members from 62 years to 65 years.
Further, to make the office of members more attractive to prospective candidates, it 1s also proposed
to enhance the Service Conditions of the members to those of sitting Judges of the High Court. This
will make the Service Conditions of the Vice-Chairman and that of the members, same. Hence, it is
not necessary to continue with the post of Vice-Chairman separately.



However, amongst the members, certain members would be designated as Vice-Chairman to
perform financial and administrative functions, as may be delegated by the Chairman. They would
also be paid Rs.1000 per month to do the job of Vice Chairman which would be given for the
administrative and financial work 1n the capacity of Vice Chairman.
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MR. SPEAKER: More retired judges will come now.
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MR. SPEAKER: Let us hope for the best.
The question 1s:
“That the Bill be passed.

The motion was adopted.




